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UfEN Cu!Jd[ 

IN fHf: c.;B\JT .. tAl,. A l.};[l~l ::,rrlAf Iv E r rllBU'IA}... ' A.LLAHABALJ 

All aha bad : Le ted this 28th day of vc t ub er, 1999 

Urigi nal Applic ati on 1~0 , 793 Of 1999 

Ii strict : A z e{I) gar h 

Curl.AM : -

Hon• ble r~tr . s . Lay al, A.M . 

Hon• bl e i.\c . i{afiq Uddi n, J . Nl, 

Vi dv a Vil as Tri pathi 
s;u La

1
te ..;ri sridutl Iri pathi , 

a;o Vill & posLl'ichhaura 
Li stt...Axam garh at present 
terminatea Elli!- J\\ of !--Ost Uf fice 
.Pi chhaur a ii stt_ Azamgarh. 
( 5ri rt f ewari, AdV OC ate) 

• • • • • AfJ }-'li cant 

versus 

. Uni on of J. n di a 
fnr ou gh J..rector ueneral !- Os t uffice, 
1--J ew ....,el hi 

2 . !)enior Superinten a en'C of }Ost uffices , 
A.zamgarh, Lis tt.Azarn ga rh. 

3 . fhe s r a nch }Jost 1\1aster , 
.PCs t Uf fi c e f'ichhaur a , 
Li. stLAzamgarh. 

• •••• tlespon a en ts 

o rl uE K (Or a 1) 

6y Hon• bl e M.£ __ s. J..ay al , A. M. 

This u.~ has b een filed for setti ng aside the order 

aated 10 - 10-1987 a n d 17-12- 1998 . The oraer ua tect 

10- 10-1987 a iJpears t o be a rnista1<e . There is a n oraer Of 

the di sci plinary auth ority d a tea 19-10- 87 f or the 

dismissal Of the a pf..olic ant after departmental proceed.i n 

at Annexure..A-1 to the UA. Ihe applic a nt aoe5 n ot 5 eem t 

have mentionea in t h e UA that he has filea an af:it--"ea l 

also al though after a C1irecti on was gi ven to him, he has 

filed an appellate oraer with a t\-lA aated 7- 9- 99 , whic h 

is taken on recor d a nd the appellate oraer is da ted 
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29-10- 1988 di smissing the appeal. Learned coun sel far the 

applicant menti ons that a case v.Jas filed against the 

applica nt which \"Jas registered as Crime 1'-1o.10 / 1988 and 

the j ud gem ent i n Crime Case No. 31/ 1993 acquitted th~ 

apl-'li cant and the charges unuer section -09 I> • .t-. c . by the 

order dated 24-4- 1998 . The al-'plicant seens to have made 

an other .cepresenta ti on after the or uer was passed by the 

c; ourt Of senior Civil Judge Azam~arh. The representation 

was n ot forwarued to the J.rec 1.or uen eral Pvst on the 

ground that the case had alreaOf been a ecided by the 

Chief k> s t ola t er Gener al . 

2 . w•e fina that the oraer Of puni shnen t y;as passed in 
J_ana the 

198 7J_appellate order was passed in 1988 and the apt:-ellan·t 

cho 5 en to cQne t o the Tri bunal in the year 1999 seeking 

reli ef . The a epar trnental enquiry cannot be rel ated t o the 

j udgenent Of the senior Civil Judge i n a c riminal case. 

3 • ~ . e fina that t he application i s t J t al ly barred by 

l imitation a n d, therefore, we reject the same at the 

adni ssi on stage. 

,\ember (A) 

ill be/ 
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